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: | Heard the learned counse% for the
| applicant. It appears that vids order dated
! ﬁ ' . 7.9.2001, this Tribunal gave'direction in the

Contempt‘?etition filed by the applicant that
the petitioner may file a represantation for
: : redressal of his grievaﬁce to the depértment and
th2 department is expected to pass the ordar 1in
learned counSel for the

I

applicant submits that the departmnnt has not

accordancs with law. The

!
|
L passed the order so, far. , .
,‘ .A
In view of the submissions made befora’
me, respondnnt No.2 is directed Eo decide/
~

! h ' dispose of the representation dafed 18.9.2001
' filed by the applicant, within a pariod of one
] ) montn from the date of raceipt of a copy of tnis
order. In case the applicant feelsi aggriasvad
62£yp}4261/, witn tne deﬂlslon of the represantation, tha

pﬁ applicant shall be at liberty to aoproacn tha

appropriate forum, if so advised. With the above

diréctions this O.A 1is disposad of. A copy of
! ) _ ol this order alongwith copy of the O.A be sent to
respondent No.2 for necessary action. -

g
L

~
W
y
~
&
~4

, W‘Agﬁ:”/,,/f’* ' : (S.K.Agarﬁ%I)' 7
' _ o ‘ . Member (J).

i

i.




